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IK- fhis 3rd day of September,. 1996 ,.  pjeu Delhi, this jru y

r.K sa s. KSf slss.
Shri F.L. Das .^riav/e New Delhi .. ApplicantRZF-l/l72,lPlahavir Enclav/e, Neu ^

(By Shri S. nukhergee, Adv/ocate)
V/s.

Union of India, through

1, Secretary n«iKi
n/Oefence, New Delhi

2. Sr. Admn, Officer..

C-lH Hutmets Dalhousie Road Respondents
.  New Delhi-11

^  OROLR(oral)

Hon'ble Shri A.V. Haridasan, UC(3)

Tha applicant aho raticcd fro™ sarvica on
soparannuation in lAarch, 1931 has filad this
application saaking tha folloaing reUafai

ii) TO scrutinisa qualified*'Assistants
^qio1n"p«S-crin"ron.oUon aare raaartad

g  in his application, ha has mantionad about tha
sapraea Coarf s rallng ahich diraotad ra-axaaination
of saniority bat no oopy of tha coarfs order is
annexed. Uhat aas tha direotion given by the
sapreaa Coart in that ordhr has also not been
spelt oat in the application. It seens the "
applicant has nade representation for extdnding
him the benefit of the judgement for ahioh ha
received rajaotion in tha year 1990. His repeated



(2)

representation also met with the same fate.

His Igst representation uias ansuered in the

negative in the year 1992. The applicant has

nou come forward with this ̂.appli cation seeking

the above reliefs, Ue are of the considered

view that ue can not entertain this application

primarily for the reason that his agrievance

arose uap back in the year 1981 prior to 3 years

of the date of Administrative Tribunals Act, 1985,

and as such it is barred by limitation.

This application is, therefore, rejected

under Section 19(3) of the Af Act, 1985.

(R. K. Ahhoi
nembe

Ha dari san

Vice-Chairraan (O

/gtv/


